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1 9.9.9k 	of the statement. I is further directed that the 

petitioner need not join at Sarrbalpur till 18.9.1992 11 ar 

sinCe he is on leave, H 	 .iri !n 

the office from whic  

2. 	Send a copy of this order the ppoite Party No,i 

through a Special Messenger at the cost of the petitior 

who would deposit ps.40/-(in cash) in Cash Section which 

would remain in the suspense account to be 

peon who wou]. carry the notice. A'copy of t 

also mode available to the counsel for both side 
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It was told to me that the Commissioner is beC 	Lt% 

pproached to solve certain problems f both the units &nd in 

ase solved, this case may be come infructuous.Mr.Ray,3MC± 

earned Standing Counsel has no objection for an adjournment, 

énce this case is adjourned to 27.11.1992 for hearing.Stay 

der to continue. 
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